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taking the matter seriously. I would like to
know whéther some connection was there
which was established with the other racket,
because, this matter relates to contraband
currency and we cannot just leave it to a
State even though the arrest might have
been made by the State Police. The question
is whether the Central (Government has
taken interest and tried to find out its con-
nection with the other racket because, during
the last year, thefts have taken place from
the Museums of Delhi and Chandiparh.
Now that thete curios have teen stolen
from these two museums is thcre any
connection of the present cases with these
thefts which have taken place from Delhi and
Chandigarh museums ?

SHRI K. C. PANT ; 1 think he is refer-
ring to the first question and I may say that
both are under iavestigation and it is very
difficult for me to say anything. The first
one refers to transactions involving transfer
of money from Singapore and Malaysia
mvolving certain tra-sactions between Delhi
and Kashmir and possibly sale of some
curios, Apparently there is no connection
between these two. With regard to the
museums, there is no connection.
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Imposition of collective fines on areas
Affected by communal riots
+
SHRI GANESH GHOSH :

SHRI MOHAMMAD ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is fact that her Ministry
has asked the State Governments and the
Union Territory Administrations to impose
collective fines on any acrea affected by
communal disturbances ;

(b) if so, whether the said directive bas
been sent with the concurrence of all the
State Governments coacerned ;

(c) whether Government agree that riots
are fomented by a handful of people with
an ulterior motive and that overwhelming
majority of the population are innocent and
become victims ;

(d) whether Government also agree that
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